
 

DISCLAIMER: This document is being furnished to you for your information by PRS 
Legislative Research (PRS).  The contents of this document have been obtained from sources 
PRS believes to be reliable.  These contents have not been independently verified, and PRS 
makes no representation or warranty as to the accuracy, completeness or correctness.  In 
some cases the Principal Act and/or Amendment Act may not be available.  Principal Acts 
may or may not include subsequent amendments.  For authoritative text, please contact the 
relevant state department concerned or refer to the latest government publication or the 
gazette notification.  Any person using this material should take their own professional and 
legal advice before acting on any information contained in this document.  PRS or any persons 
connected with it do not accept any liability arising from the use of this document.  PRS or any 
persons connected with it shall not be in any way responsible for any loss, damage, or distress 
to any person on account of any action taken or not taken on the basis of this document. 

 

 
 

 
 

The Uttar Pradesh Vrihat Jot-Kar (Nirsan) Adhiniyam, 1979 
 

Act 31 of 1979 
 
 
 
 
 
 
 
 

Keyword(s): 
Jot-kar, Penalty, Forfeiture, Legal Proceeding, Punishment 
 



\(S,U57! 
*/IHE U T T A R  PRADESH VRIHAT JOT-KAR (NIRSAN) ADHINIYAM, 1979 1- fl  

[U. P. ACT NO. 3 1-OF 19791 

[Auth.oritative English Text  of the Utta7- Pradesh Vrihat Jot Kar (Nirsan) @b* 1 
Adhiniyam, 1979 (Uttar Pradesh ddh in i jam Sankhya 31 of 1979) 1. 

AN 
A C T  - - - 

ro repeal the Ottor Prodesh ~ Y k h a t  Jot-Xar Adhiniyatn, 1963. 
' Bm 
I 

IT u -Y enacted in the T h i r t i e F  Year of the Republic of India a* 
follows :- t 

I '\ t, 

, -1 

1. This Act may be called the Uttar I Pradesh Vrihat Jot-Knr (Nirny)  q&q$@# @@a 
k Ad!liriiyarn, 1979, 

2. On and from the first clay of July, 1979, the Uttar Pradesh Vrihat Jot- Repal of  u.?. . . 
K a r  Adhiniyam, 1963 shall stand repealed. Act 12 of 198'3. 

3. T h e  repeal of the Act referred to in section 2 &all not affect- Seviagr 

(a) the previous operation of the said Act or anything duly done or 
huff cred thereunder, or 

(b) any right. privilege. obligatior~ or  liability acqu~rcd.'accrued or 
incurred under the said Act, or 

(c) any penalty, forfeitilre or punisl~ment incurred in respect of any 
offence committed against the said Act, or 

(d) any investigation, legal proceeding or  remedy, in respec[ of any 
such right. privilege, obligation, liability. penalty, forfeiture or punah- 
ment as aforesaid, 

and any such investigation, legal proceeding or  remedy may be instituted, 
continued or enforced and any such penalty, forfeiture w punishment may be 
t ~ n p o r d  as i f  the said Act had not been repealed. 

4 

4. T h e  Uttar Pradah Vrihat Jot-Kar (Nirsan) Adhyadnh. 1979 is hereby ~ , ~ ~ ~ l  of U. p 
repealed. Ordnznace N.1 

--_ _ f 8 of 1979. 
(For Statement of Objects and Reasons, lplease see Uttar Pradesh Ga~z t t e  (Extraorli- 

nary), dated September 4, 1979). 

(Passed inlHindi by the Uttar Pradesh Legislative Arremhly on Aq1gust 30, 1979 nod 
by the UttariPradesh Legiglative Council on September 4, 1979). 

(Rec-ived the assent of the LGovernor on Sepdember 13, 1979 funder article 200 of th.. 
~onst i tu t ion of india and was published in Part I (a) of the Legislative Suppl;ment of the 
Uti ar Pradesh Goze.'te Extraordlnary.AatedBepte.ll; er 1 $', 1979). 



Am~ndmaat of 
section 5 of U. 8' 
~ c t  no. 1 oi 
1939. 

Arnendmont of 
section 17. 

.< 

2 

2 In section 5 cjf the ,tJnired Provinces Sales of Motor Spirit, Died Oil 
and Alcohol Taxation Act, i939, hereinafter referred to as the principal Act. 
for (31, tile iuliowing sub-section shall be sr~bsrituted and shall be 
cirrmd to have heen sul~stitnted wrih effect from April 23, 1974, namely :- 

'* (3) Every rgistracioil certificate shall Lc granted or renewed for a 
irax or part thereof 01, payment of slich fee not exceeding five hundred 
rulxcs as may be prescribed, :lnd untij fec is prescribed, the following fee 
?hill be charged -:- 

I .  For sale of motor spirit or diesel oil or both in as. 
depots by oil, companies. ... 500 

2.  For sale of motor spirit or diesel oil or both 
through pumps. . . 250 

3 .  For sale of motor spiri,t or diesel oil or both in I 

or tins by dealer% orher than those men- 
tioned in 1 and 2 above. ... 50 

4. For sale of Alcohol. ... 50 

3 .  In section 17 of the principal Act, in sub-section (2), after clause (g) 
rhe following clause shall be inserted, namely :- 

" (h) providing for refund or adjustment of excess fee, if any realized." 

r. (I) ?he Uttar Pradesh Sales of Motor spirit, Diesel Oil and Alcohol 
7 axation (Amendment) Ordinance, 1979 is hereby repealed. 

(2) Notwithstanding such repeal anything done or any action taken under 
tile principal Act, as amended by the Ordinance referred to in subsection (I), 
sli~all be deemed to have been done or taken under the principal Act aa 
amended by this Act, as if the provisions of this Act were in force at all 
material times. I 
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